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ORDER

Learned counsel for the petitioner is present and learned Deputy Registrar

of Companies for ROC is also present. Perusal of the records of this Tribunal

shows that the report of the ROC is not available along with computation chart in

relation to the maximum fine imposable for the offence and in the circumstances

the ROC is directed to file a detail computation chart of fine/ punishment

prescribed as normally done in relation to the petitions for compounding. For this

pu{pose, 2 weeks time is granted to the ROC. Post the matter on 28'09'2018'

Qd-

Member (Judicial)


